
CENTRAL ADMINISTRATIVE TRIBUNPL 
.• 	.BiNG ALORE .BENC.H 	 •• 

Second Floor, 
Commerciél Complex, 

Indiranagar, 
• 98ngalore-38. 

Dated: 9MAR194 
PPLICDTION NO(s) 604 of 1993. 

PPLICfINT&M.$hjvaflna 	•: v/s. RESPONDENTS:  Post MasterGeneral, 
.Karnataka,S.K.Region,and others. 

1. Sri.Ranganatha..Jois,. 	 - 
Advocate,no.36, 	 • 
'Vagdevi',Shankarapark, 	 • 
Shankarapuram,Bangalore.. 

2. 	Sri.M.Vasudeva Rao,CGSC, 
High Court Bldg,Bangalore.1. 

UBJECT:-iForwa rdino,  of copies of the.Urei passed.by  
1 the Central Adminitra€ive Tribunal,Bangalore.. 

-xxx- 

1Piease find enclosed here'jjth a copy of the 

ORDER/STA' ORDER/INTERIM ORDER/, Passed by this Tribunal 

in the abcve mentioned application(s) on 04-03-1994. 

-f DEPUTY REG ISTRR I 
07 	• 	1 	JUDICIAL BRANC*JES. 

gm* 	 • 	 • 



CENTRAL ADMINjSTRATvE TRIBUNAL 
I BAP(ALORE &NCH, BANGALORE 
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5. 

ORIGINAL APPLICATIoN NO.604/1993 

' FRIDAY THIS THE FOURTH DAY OF MARCH, 1994 

• 

IF. )ustice P.K. Shyamaunder 	Vice' Chairman 

Fir. T.V. Ra.anan. 	 Ilember(A) 

, Fl. S1ivanna, 
Aged about 47 years, 

- Working as postal AssiStant, 	•• 	S  
K.R. Circle, 	 S 	 S  
Plysore - I 	

.. 	 .S 	 Applicant 

( By Advocate Shri Ranganatha 3ois 
) 

• V. 

. .. t 

I • The post Plaster General in 
K4nataka, Karnataká Circil, 

• 
S.K. Region, 
Bangalore  

• 2, ThO Senior Superintendent 	S 	, 
Poet i0fflce,  

S  

fIyore Division,'•" S  

S  
Mysore 

Respondents 

S  . 	( By learned Standing CounCel 
) 

3Js 	

P.K. Shyamsundar, Vice Chaj3nan01 
 

Shrj M.V. Rao for Shrj C. Shantappa 

I. 	' 	 .• 	PJDER 	 S  
S 

* 

S  

Today, we are told 
• 
by the learned Standing Counsel - 

• 

S. 	- 	' 	 * 	/••• 	
S 

	

that whatever relief sought' for in this a•ppljcatj 	byth S  

	

. 	-. 

app] Jcnt has since been granted by'. the Department itself 

• and in1that Connection he produced before us an order of 

the Senior Superinte,Jsnt of Post Offices, Pysore Division, 

I S  - . 	Mysore, 	we place on record the said order, a copy of which 
S . •• 

frfljshd to the learned counsel for the applicant. 
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Shri Ranganetha Jois for the applicant Bays that his 

client should feel satisfied by this order and add6 

that if he has any further grievance, he would be once 

again accosting us. tw that the grievance of the 

applicant has been not with as can be seen from the 

government order referred to supra, we think it 

unnecessary to pursue this matter further, we dismiss 

this application as having become infructuous. Some 

monetary benefits are liable to be given to the applicant' 

in terms of the Government order 8upra. The same to be 

paid within two months if not earliEr from the data of 

receipt of acopy of this order. If th8 applicant still 

feels aggrieved by any action of the Department, he will 

be at liberty to agitate the same under law. No costs. 

I - 

( T.V. RAPIANAN ) 	 ( P.K. SHYAPISUNDAR ) 
NMBER(A) 	 VICE CHkIRP1AN 

1' 	 TRUE CO 

ter  

LEAL 


